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IN THE CENTRAL ADMiNISHRATIUE TRIBUNAL
AT HYDERABAD
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DATE OF ORDER _: 11-12-1997,

T e e P T WS A G A g e v R G G e

Batwesn :-

D.Sankar Rao

And

1. The Union of I,dia rep. by the
Secretary, Dspt. of Posts,
‘M/o Communications,
New Delhi~110 001.

2, The Chief Postmastbr |Gensral,
Andhra Pradesh Circle, Hyderabad«1,

ees Applicant

voe Regpondants

Counsel for the Applicant : Shri J.V.Lakshmana Rao

Counsel Por the Respondents : Shri J.R.Gopal Rav, CGSC
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THE HON'BLE SHRI B.S.JAI PARAMESHWAR :

(Order pet Hoh'ble Shri 8.5.3ai Parameshwar, Member (J) ).
Lo

MEMBER (3)
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(Ordsr per Hon'ble Shri 8.5.Jai Parameshuar, Member (J) - ).

Heard Sri J.V.Lakshmana Rac, counsel for the a pplicant
and 5ri Phalgunavﬁao for, Sri J.R.Gopal Rao, standing counsel for

t he respondents,

2 The applicant herein was served with a charge memo on

14/17-5-93. The applicant denied the charges and a detailed énquiry

was conducted into the charges. A copy bf thé gnquiry Report
dt.24-4-94 uas furnished to theapplicant., The applidant 9ubﬁitted
his e xplanation on 25-7-94. Thus;. tha:Enq;ir; process has been
completed, It is for the Diéciplinaryrﬂuthority to take a ﬁinal'
decision in the Disciplinarf Proceedings.

3. Since the Disciplinery Authérity has not, taken a final

) e oflon a Lagone 9f Nemaly 3 Years, ‘
dacisiun,gthe applicant (hag filed this 0.A. praying for s direction

- e -

to the respondents to w@gommunicate the finaldscision of the Oisciplil

nary Authority in the Bisciplinary casse pending since 1994 within

3 months and pass such othar ordar?:

AT

4, Sincghéhquiry has been completed and the applicant has
submitted his explanation to the Enquiry Report, the adly thing is

that the Disciplinary Authority has tot.&e a decision. Hence we

v ‘

direct the Disciplinary |[Authority (Respondsnt No.1)Hsh0uld'pass_05:
final érdeg:in the Oiscipdinary Proceedingsin-?espa¢t,df tha' |
charge memo served on the apﬁlicant dt ,14/17=-5-93 uithin thres
moﬁths from the date of [receipt of a copylof tﬁis-orﬁef; i |
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Se With the abuﬁa direction, Original Application is)d.ié.posad '
of at the admission stags itself;. No order as to‘costé.
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(B SR PARAI‘]E‘HUAR) (R.RANGARAJ AN)
mamber (3) Member (A) -

uﬂ“/ ‘

Dated:il1th December, 1997, ‘ T
Dictsted in Open Court. h\-‘t )\,\ °
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Sacratary, Dept of Posts, Ministry af Communications,

Chief Postmester Genersl, Andhra pradesh Circle, Hydaranadﬁ

copy to m:l JVELakshmana ‘Rao, AdVOcate, CAT., Hyd.
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New Delhid .
2, The
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4. One copy to Mrg ¢R¢Bopal Rao, cssc., GAT.. Hydd
5« Ona copy to BSJP n(n), CAT., Hyds
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COMESRED 3v APPROVED BY

IN THE CENTRAL 40
- HYDERS A0
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AND -

THE HON'BLEZ SHRI B,5,341 PR A5 MESHUAR

o M ()
Dated: /7 //llﬁ;/é?1}=
ORDER/ JUDGMENT
M,A%RTA%ET%TNﬁf*“*“_
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3.4 .NO, /ﬁéf S /T
Admitted 4nd Interim Directions
Issueq
A L¥owad
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Oismigsad
CismisNed as withdraun
Dizsmissdd far Defaylt.
Ordered/Ry jected .
No order as\to costs,
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